
OPEN COURT

CENTRAL ADMINISTRAT IVE TR IBUNAL
ALLAHABAO BEr£H : ALLAHABAD

MISC. APPL ICAT ION NO.1? so OF 2003

IN

ORIGINAL APPLICATION NO.SOg OF 2003
ALLAHABAD THIS THE 12TH DAY OF MAY,2003

HON' BLE MR. JUST ICE R;R. K. TR IVED It VICE-CH AIRMAN

1. Har i Ram
Son of Shr i Ganesh,

Resident of Village Padri,
P • S. Sip ar i Baz ar ,
Oistr ict-Jhansi •

2. Parmeshwar i Das ,

so n of Shr i Par vat,

Resident of village Bilta,
P.S. Sipari Bazar.
District-Jhansi.

"

3. Vij ay Ralt ,

Son of Shri Bahoran.

resident of village Lakara,

P • S • Sip ar i BaZ ar ,
Distr ict-Jhans L,

4. Lalaram,

Son of Shri Dabal,

Resident of village Semai,

District Datiya (Madhya Pradesh).

5. Br ij Kishor,

Son of Shr i Damaru,

Resident of Village Majala,
P. S. Sipar i Bazar.
Dis~rict-Jhansi.

6. Atmaram,

son of Shr i Daya Ram.

Resident of New Pal Colony Simardha,
P • S • Sip ar i BaZ ar ,
Oistr ict-Jhansi.
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7. Jagdish
son of Shr i Dulli,
Resident of Lakshmi Gate Andar,
P.S. KotlJali,
District-Jhansi.

8. Preetam,
san of Shri Baiknath,
resident of village and post Karai,
P.S. Sipari Bazar,
Distr ict-Jhans i.

9. Kishan Chandra,
Son of Shri Jwala Prasad,
resident of village Lakara,
p •S• Sip ari Bazar ,
District-Jhansi.

10. Asharam,
son of Shr i Raghubar,
resident of village Semai,
Datiya (Madhya Pradesh) •••••••• Applicants

';';:

(By Advocate Shri R.P. Tiwari)

1. Union of India,
through the Secretary Agr iculture,
Indian Grassland & Podder Research Instdtute,
NeW Delhi.

2. The Director,
Indian Grassland and Fodder,
Research Institute,
Bhansi.

3. Senior Administrative Officer (A,J,Jointment),
Indian Grassland and Fodder Research Institute,
Jhans i. •..••••••Responde nts

(By Advocate Shri B.B. Sirohi)
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a ROE R

The grievance of the applican~in this O.A. filed
under section 19 of Administrative Tribunals Act 1985, is
that they are working for the last 25 years under respondent
no.2 as Casual Labourers with temporary status but they have

v---themV--
not been regularised. Several persons junior to I, have
been granted benefits of regularisation. For th.ispurpose.<- v...
applicantsfiled representatior,before respondent no.2,
a ;copy of which has been filed as annexure-6 of the O.A.
The grievance of the applicants is that their representation
~otv--

has/been considered and decided.

2. As the applicant~, have already approached the
appropriate authority, it does not appear necessary to
interfere at this stage except for a direction to respondent

cr-~ ~(!J'~ -e.
no.2 to consider ~the representation of the applican1llby a
reasoned order within three months.

3. The O.A. is disposed of finally with a direction
to responde nt no.2 to consider and decide the representation

~ period of ~
of the applican~within/three months from the date a copy
of this order is filed. To avoid delay it shall be open
to the applican~to file a copy of the representation alongwith
a copy of t hisorder,

4. There will be no order as to costs.

/Neelam/


